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Mr. Speaker: There are rum. Mem-
bers who had been to Banares. 

Tr""",er of AMeIs of AaIam OU 
Compall' 

+ r Shrl Ram KrIsbaD Gupta: 
·1!l1B. ~ 8hrl D. C. Sharma: 

L Shrl AJlt Sinp Sarluull: 

Will the Minister of Steel, MIa. 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
199. on the 23rd November, 1959 and 
state: 

(a) whether the racoMtituted 
Assessment Committee appointed to 
determine the assets transferable by 
Assam 011 Company to Oil India 
(Private) Limited has submitted its 
report; 

(b) if so, the steps taken or pro-
posed to be taken for transferring the 
assets of Assam Oil Company to Oil 
India (Private) Limited; aDd 

(c) the value of the assets? 

The Mlulllter of Mines IUICI OU (Shri 
K. D. Malavl,a): (a) Yes, Sir. 

(b) These assets have been tranl-
ferred to Oil India (Private) LilDited. 

(C) The value of the assets asseued 
bJ the re-constituted A..sesament 
Committee is R •. 280'57 lakhs_ 
IZ hra. 

Shri Ram Krbhau Gupta: May I 
Ir.now whether the accounts of the 
Assam Oil Company were tully 
examined and checked before trans-
ferring its as.ets to the new company? 

Shrl IL D. MaIavly.: Yes, Sir, all 
the accoun ts 'were fully examined and 
assessed before they were transferred 
te the Oil India (Private) Limited. 

Sbl'l Nara,ananJrutt, MenOll: May 
I know whether the original docu-
ments of purchase of all the 
machineries of the Assam Oil Com-
pany were available for evaluation 
and whether evaluation was done after 
deducting the statutory depreciation 
152 rAil LS.-2. 

from the original purchase prices 01 
the machineries supported by in-
voices? 

Shri K. D. Malav.,.: Yes, Sir, the 
reduction on account 01 depreciation 
was taken into consideration and I 
have every hope-I have no informa· 
tion just now with me-that all the 
original papers were examined by the 
committee before final assessment. 

Sbrl TanpmanI: May I know wbe-
ther this amount of Rs. 280,57 lakha 
i. in addition to Rs. 1033'86 lakhs 
which has been already paid to tbIa 
oil company? 

Sbri K. D_ MaIavl,.: Yes, Sir. The 
assessments were made In two .\aiee. 
The ftrst assessment was made by a 
committee up to December, 195? 
Then. thereafter, another committee 
was reconstituted which undertook 
assessment and evaluation ot the pro-
ppMi.s from 1st January, 1958 to 1?th 
February, 1959, the day on which the 
new company was Incorporated. 
According to these aSlessments, the 
total amount reimbursed II Rs. 1314'42 
lakh&-R.. 13.14,42,000. Out of that 
amount, Rs. 280-5? lakhs has been 
recenUy assessed. The only amount 
which now remains to be ftnally 
decided i. Rs. 17'8 lakhs on account 
of bonus. There i. some dispute on 
that matter and that is under conaI-
deration. 

Sbrl N.n,anankutt, Mea .. : May 
I know whether the tetal auessment 
and evaluatiOn made at present of the 
Assam Oil Company', machinery 
constitute. about 180 per cent. 01 the 
written down value on the company's 
own account book •. 

Sbri K. D. MaIavl,.: r am not 
aware of this situation. 

WRM"I'EN ANSWERS TO 
QUESTrONS 

N.C.C. 

·1 .... Slarl D. C. Sharma: Will the 
Minister of Def_ be pleased to .tate 
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Lhe eflorts made to enthuse the States 
to allot greater tunds for the National 
Cadet Corps during the year 1959-
60? 

The ParllameDtary Secretary to the 
MIDIB&er 111. Defeuee (Shrl Fateslnh 
Pnataps\Dh Oaekwad): A statement Is 
laid on the Table of the Lok Sabha. 
[See Appendix HI, annexure No. 771. 

Probibitlon ID Delhi 

"1"5. SbrI L. Acbaw SlDrh: Will 
the Minister of Heme Mairs be pleas-
ed to state: 

(a) whether it is a fact that Delhi 
Administration had represented to the 
sptes of Punjab and U.P. that pro-
hibition could not be enforced eflec-
tlvely in the Union Capital until the 
nei,hbouring districts of those Statell 
were also deolared dry; 

(bl if so, whether the proposal of 
the Delhi Administration has been 
accepted by the two States; and 

(c) if not, the reasons therefor? 

The MIDIster of Dome Affairs 
(SbrI O. B. Pat): (a) The Govern-
ments at Uttar Pradesh and Punjab 
were addressed in the matter by the 
Central Government. 

(b) and (c). The State Govern-
ments have WTitten to say that they 
are not at present In a position to im-
plement the suggestion due to finan-
cial rell8Ol1s. 

MarkIDr S,.tem 111. VoUII, 

r Sbrl P. G. Deb: 
"Ito'!. ~ ShrI Dem Baraa: 

L SbrI S. A. Mehdl: 

Will the Minister ot Law be pleased 
to state: 

(a) whether a meeting of the Chief 
Electrical Officers was held at 
Bangalore recently; and 

(b) if so, the decision taken on the 
marking aystem of voting? 

The Depat)' MbIIster of Law (SbrI 
R. M. BaJ .......... ): (al Ye .. Sir; a con-

terence of Chiet Electoral OIIIcers was 
held at Bangalore in February, 1960. 

(b) The question as to how tar it 
would be possible to adopt the mark-
ing system at voting at the next gen-
eral elections was considered in the 
light at the experience gained at the 
bye-elections and the mid-term elec-
tion in Kerala. where this system was 
tollowed. The Election Commis-
sion and the Chiet Electoral Officer! 
were of the view that it would be 
possible to hold the next general elec-
tions under the marking system ex-
cept in a few inaccessible and back-
ward areas. No decision, however, 
has yet been taken in the matter. 

rShri Shlvanl. 
·1409. ~ Sbrl PramatblUlath 

L Banerjee: 

Will the Minister of Dome Mairs 
be pleased to .tate: 

(a) whether the Central Govern-
ment is contemplating a revision of 
the pattern of training tor all senior 
services-administrative, police, re-
venue and postal to bring it in greater 
harmony with the new social and 
economic concepts evolved linee in-
dependence; and 

(b) if so, when this training cameo 
into operation? 

The MIDI8ter or Deme Main (Shrl 
O. B. Paut): (a) and (b). The pattern 
of training has been revised tor this 
purpose and the National Academy ot 
Administration conducted a combined 
course of training of tour months' dur-
ation for fresh entrants in the All-
India Services and Central Services. 
Class I, In 1959. accordingly. Fresh 
entrants In the Indian Police Service 
could not participate In the course 
last year but they will also 'et train-
ing In this course which is likely to 
commence in May, 1980 and wIU \ast 
for five months. 




